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O R D E R
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1. Both these appeals filed by the assessee(s) emanates from the separate orders

of the learned Commissioner of Income Tax (Appeals), Patna -3, Patna [in

short, the ld. CIT(A)] both dated 29/12/2023 for the A.Y. 2017-18. as per the

grounds of appeal on record. Both these appeals of the assessee are

interconnected, therefore, with the consent of parties, both these appeals were

clubbed and heard together and are being decided by this common order.

2. In both these appeals, the assessee(s) had filed applications stating that they

are proceeding for Vivad Se Vishwas Scheme-2024 (VSVS-2024) of the

department. This was also accepted by the learned Senior Departmental
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Representative (ld. Sr. DR) for revenue that when the assessee has opted for

the settlement of tax dispute within the said scheme of the department, it does

not serve any purpose to keep the appeal pending before the Tribunal at this

stage. We therefore, treat these appeals of the assessee being dismissed as

withdrawn with the liberty that in case the assessee fails to avail VSVS

Scheme-2024, it shall be allowed to apply for the reinstatement of these

appeals. Accordingly, these appeals of the assessee are dismissed as

withdrawn.

3. In the result, both these appeals of assessee are dismissed.

Order announced in open court on 04/08/2025.
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